167 Written Answers

Section 9 (3) of the Mines and Minerals
(Regulation and Development) Act, 1957, the
Central Government is empowered to enhance
royalty rates on coal not more than once
during any period of three years. The next
revision, therefore, falls due after 10.10.97.
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Resolution by Federation of STC Officers'
Association

3434. SHRI NAGMANI: Will the
Minister of COMMERCE be pleased to
state:

s

(a) whether it is a fact that Federation of
STC Officers, Association passed a resolution
in .Bombay alleging involvement of Exe.
Director (Vigilance) of STC in various loss-
making alleged corrupt deals particularly a
series of transactions in rice;
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(b) whether it is also a fact that complaints
about involvement of a near relative of this
E.D. (Vig.) in various rice deals have been
alleged; and

(c) whether E.D. (Vig.) is also involved in
the controversial Czech pistol import deal?

THE MINISTER OF STATE OF THE
MINISTER OF COMMERCE (SHRI
BOLLA BULLI RAMAIAH): (a) STC
Officer's Assocation sent a resolution alleging
inaction during the last one year by the
Vigilance Division of STC. In his fact finding
enquiry, the Chairman, STC did not find any
substance in these allegations.

(b) No such
received.

complaints have been

(c) The Special Technical Committee of
which the present E.D. (Vig.) was the Chief
presiding officer submitted an evaluation
report to the Government on 17.8.1987 on
pistols imported from Czech.

Project Proposals on National Child
Labour Project Scheme

3435. SHRI AHMED PATEL: Will the
Minister of LABOUR be pleased to State:

(a) whether in the recent past the
collectors of one hundred districts which
have the highest incidence of child labour in
the country were asked to prepare project
proposals in their respective districts based
on the National Child Labour Project
Scheme;

(b) if so, whether all the collectors have
submitted their project proposals, if not how
many collectors are yet to submit their
proposals; and

(c) what action Government propose to
take on these proposals for their proper
implementation?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM): (a) Yes, Sir.



